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' Heard learned counsel for the
' partiesg,

The application is admitted., Call
‘ for the records. Réturnable by four weeks.

Mr. S.Sarma, learned counsel accepts
notice 6n’pehal f of the Respondent s,
! Pendency shall not create any bar
on the Respondents to release the retlral
benefits of the applicant.

g
Yof 2z : . o
Aa%%mm@&mﬂg _ ! List on 8.4.2002 for order.
| !b7 ! b _

' o .
. ' Member Vice-Chairman

! ; o mb ! . :

o 184442002 List the case on 9.5.2002 to enable the

il it * L J

O Semwice qaapo§+»mn4: 'respondents to file written statement. .
gh\l mumLcDP . (/\/V/
b

1
i h
' ?

Z_. |

No ALY awf wrnh]
Wive ‘bacm l\ww‘ i

B

.ngmb(«e\}w | Vice—(:haimax?

§

-



A Y 4
,,'

945402 List on 10.6.2092 to. nable the
Respondents to file written -statement,

Ny. WY ihew @retement . : kC—L‘ ' a\/\/
M Men;%

beav, WGl . Vice=Chairman
= . 18.6.082 = .. List on. 25,6.2082 to enable the
}Z«(S.cjg i ' - Respchdents to file written statement,
Hemberlﬁgﬁ\7f Vice=Chai rman

mb

' v '&2516.d2r"  “LiStia ain on 10.7.,2002 t
'"N‘b'm‘h“&% Q‘\M&MM’ ) 0
o eam Aslesd e“ame the rdspondents to file written
: statement. ’

Fo

A

... .10.7.02..  _ The respondents are yet to file
gg)_f}_‘gLU%Q” ' wuritten statement, Further Four weeks
— e time is allowed to. the rsspbndents to

\,SZS W\M' : file written statament as a last chance,.

‘\\L \Qm@ww/\/\- List.on 13.8.2002 for orders,
NIR. l)?)'ov—é\"lu ' |

S (X V. AR Ayt

: mb c ﬁ§
?113;§12002 Written statemant has been filed,

The case may nou be listed for he=aring,

A ¥

on ? 9. ZJ“? ?The appl;cant may xXaxxbe

FllB rejcxnder, if. any, ulthln)tuo waek

_ Member - @ice=Chairman
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2.9.2002 Judgement delivered in open Court,
kept in separate sheets.
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The application is allowed in terms
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CuNTrAL AUMINISTRATIIVE YRIbJnAL
GUWAHATI BriiCH

O.A. /XXX.No,8&7 of 2002., .. .0f

CIR Tar-Sar 1

| DATE OF LECISION..2:24200240 . neces

. ... Shri Teorem Indramani.Singh. .. w <. o - e o | APPLICANT(g)

Ms.Reeta Borbora, M. Gunedhar QIngh

ADVOCATE FOR THE APPL ICANI
jik Sheelauxhumukcham=“=“=” e e VOGRS 0K |

[}
e

| “VERISUS-

. 4 Union of India & .OtherSe . = — o oo cr oo oo oo o _ RuBPONLLNT (5)

|
| |
| Mr.S.Sarma. S ADVUCATE FOR ThHE
cTrotTTmTm o RESPONULNT (8)
-
-

THD HOW ' Bl MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THk HON'SBLun MR K. K. SHARMA, ADMINISTRATIVE MEMBER.

1., !|Whether Reporters of local papers may be allowed to sce
| the judgment - ?

2. || To be referred to the Reporter or not ?
3. | Whether their Lordships wish to see the fair copy of the

judgment 2

4. | Whether the judgment is to be circulated to the other
Benches .:

~ Judgment delivered by Hon'ble Vice-Chairman.




CENTRAL ADMTNISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No.57 of 2002.
Date of Order : This the 2nd Day of Septeﬁber, 2002.
THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.
THE HON'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER.

Shri Teoram Indramani Singh

S/o (L)T.Mani Singh _

Than Greiband Lairen Hanjaba Leikei

P?.0: Lamphelpat, Imphal Wes:t District

Manipur. « « « . Applicant.

By Advocates Ms.Reeta Borbora, M.Gunedhar Singh &
 Sheela Khumukcham.

- Versus -

1. Union of India
Represented by Secretary
to the Government of India
Ministry of Human Resources
Development, Central Secretariat
New Delhi.

2. The Commissioner
Kendriya Vidyalaya Sanghathan
Represented by its Commissioner
18 Institutional Area, Saheed Singh
Jeeg Marg, New Delhi-6.

3. The Assistant Commissioner
Kendriya Vidyalaya Sangathan
Regional Office, Silchar Region
Hospital Road, Silchar-1
Cachar, Assam.

4. The Principal
Kendriya Vidyalaya, Imphal No.l
P.O: & P.S: Lemphelpat, Imphal
West District, Manipur. « « « « Respondents.

By Advocate Mr.S.Sarma.

ORDER

CHOWDHURY J.(V.C.):

The issue relates to delay in payment of

pensionery benefit.

Contd./2
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1. The applicant’joimed-Kendriza Vidyalaya.as PG
Teacher in 1966. In course of time he was appointed as
Principal of the Kendriya Vidyalaya, Umrangso. He
attained superannuation on 28.2.1998. His grievance. in
this application was that even after his retirément he
was not paid with all retiral benefits. By communication
bearing No.F.18/110/98/CPF/K'V‘S/P & T dated 26/29.5.2000
Sr.Audit Officer, KVS, New Delhi sent tﬁe following
communication to the applicant :
"Sir,

In supersession of this office
sanction of even no. dated 14.01.2000. T

am to forward herewith a copy of the

- revised sanction of the DCRG of
RBs.218327.00. After deduction there from
an amount of #.182700.00 cn account of
DCRG already paid to you. Demand draft
for 1.35627.00 in your favour on account
of- revised DCRG  is being remitted
separately. ’

The receipt of the same may please be
acknowledged."

Sanction of revised D.C.R.G. mentiqned in the
coﬁmunication ' éﬁnex;aj i wi£ﬁ. . -the aféremenﬁipned
communication also shows that an amount of DCRG/service
gratuity admissible to the applicant is #.218327.00 and
an amount of k.182700.00 has aiready been paia-to him'as
DCRG/S.G..and an amount of DCRG/S.G. of 3.35627.00 is to
be éaid. Since the aforesaid amount of #/.35627.00 was
not released, he took up the matter with the authority
vide »communicétion dated 28.11.2000. According fo the
applicanf,r'he was also denied ‘with, in addition to
Rs.35627.00, a sum of. m.24,027.00 © towards leave

encashment. Finally he served a legal notice dated

Contd./3



18.3.1999 on the respondent No.2, since it was not
cleared the applicant moved this Tribunal by way of this‘
appiication assailing the legality of the action of the

respondents.

2. The respondents contested the case of the
applicant by filing written statement. In the written
statement the respondents stated that a sum of
Rs.35627.00 could not be released_for non recdvery of
conveyance advance including interest, over payment of
TA/DA, recovery of Medical advance etc. It is however,
stated that after receiving the information from the
concerned Principals regarding total recoveries effectéd
from the applicant, the balance amount of DCRG would be
released. This written statement of the respondents was

filed on 23.7.2002.

3. None appears for the appiicant. Heard
Mr.S.Sarma, learned counsel appearing for the respondents.
From the facts alluded, it appears that the applicnt got
superranuation on 28.2.1998. Immediately on retirement of
a Govt. employee he or she is to be paid with all
retiral benefits with least delay. Law also insisted for
panel interest in the éase of deriliction in payment of
pensionery benefits in time. If some recovery was to be
made, it was for the authority to do same, it does not
depend upon the violation of the applicant. There was no
justification for not releasing the retiral benefits
compelling its employee to move the Tribunal. The
respondents are directed to release all the retiral
benefits due to the applicant within two months from the
date of receipt of the order, if not released earlier and
for the inordinate delay we order for panel inﬁerest @

12% on the due amount from two months after the date of

ovC
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superannuation on 28.2.1998 on the respondents and direct
the duthority to pay the same within the period mentioned

above, if not already made.

Subject to the observations made, the
application is allowed. There shall, however, be no order

as to costs.

0

\<;‘((«£C\q}v\ﬁ, ' A~
( K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Guvah@An epplicat}on Under Section 19 of the Administrative |
” Tribunal Act, 1985) '3<§
| TITLE OF THE CASE X ORIGINAL APPLICATION NO é? OF §
BETWEEN 90y~
shri Teorem Ihdramani alias T.I.Singh. '
' | '.........Appltcant;
~AND = | o
Union bf India and 3(three)0thers.
eeeesesRespondents.
I ND E X
Sil.No. PErEiEufa;sr nnnnnnnn Knﬁe§u?e§ " Page
1. Application with Verification/Affidavit. '1 ‘to 9/9A
2. Order dt. 26-2-98 S A1 10
3. Demand Notice dt, 18-3-09 Y 11 to 13
4, Letter Dt. 26-5-2000 | a/3 14
5. Order dt. 25-5-2000. | ~ - p/4 -15
6. Letter Dt. 28-11-2000 a/5 16
7. Letter Dt. 13-3-2001 B V7R
8. True copy of Service Book "~ A/7(colly) 18 to 20
9. vakalatnama ‘ - | -
10. Notice ' : - -

SIGNATURE OF THE APPLICANT,
//ﬁ‘-\. o z' r szl>




“'Hogpital Road, Silchar- 1,

o
Conch
by

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL . .
GAUHATI BENCH

M—qumﬁwr

1
}
TITLE OF THE CASE : ORIGINAL APPLICATION NO 67/ or *
/ﬂZooZ/
between
shri Teorem Indramani @ T;I.Singh,
8/0 (*&L)T.Mani Slngh,
Than greiband Lalren Hanjaba Lé kei,
P.0, Lamphelpat, Imphal West District,
Manipur. ees-eesseApplicant,

=-And-

1. Union of India ’ M )
N Q i \4\1 ﬁ/ D/

represented by the ]

Secretary to the Govt.of 7 Nj“ W

India, Ministry of Human Resources f)(
DeveIOpment,Central Secretariat,’g) VVQ ]
New Delhio ' 7 A._ .

2., The Commissioner,

Kendriya Vidy_alaya Sangathan,

represented by its Comnissioher,

18 ‘Institutional Area, Saheed singh

Jeeg Marg, New Delhi-6

3. The Assistant Commissionher,

. Kendriya vidyalaya Sangathan,

Regional_ Office, Silchar Region,

Cachar, Assam,

QIA Contd. e O 2
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~ | -4, The Principal,
Kendriya Vidyalaya, Imphal No. 1,
. P.O.& P.S.Lemphelpat, Imphal
. West Diétrict,Manipur.

oo vocoos RGSPODdentS.

DETAILS OF THE APPLICATION

1,

" particulars of the Orders against which the f

application is made.

. This-appliCZEEQD’*G’maéexigainSt the non disposal
_ ’of representation dt, 28-11-2000-4nd its reminder dt.

‘ 13-3-2001 whereln the applicant has been denied his

Death Cum Retirement Gratuity (DCRG) benefit amounting
to Rs.35,627/- (Rupees Thirty five thousand six
hundred twenty seﬁen)énly already'sanctioned by the
authority and also has ﬁeen directed against the non-
settelemtn of benefits under General Insurance Scheme
(GIS) of which the amount is to be decided by the

authority.

2. " Jurisdiction of the Tribunal :

The applicant declares that the subject matter
-of the instant case is w1thin the Jurisdiction of - the

Hon'ble Tribunal.

3. Limitation s

The applicant further declares that the.
application-is filed within the period prescribed

under Section 21 of Administrative Tribunal Act, 1985,

////’ \ éé\fﬂggx | é;/k) - | contdeseeess3
C(( ‘\Ww |
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4, Facts of the Case ¢

4,1

4.2

That the applicant'is a citizen of India and a |
permanent resident of Manipur and as such he is
entitled to all the rights. privileges and.
protectiéns'as guaranteed under the Constitution

of India and the laws framed themwnder.The applicant

is a retired Principal of an Educational Institutian

called ‘Kendriya Vidayalajya® established under an
autonomous body namely ‘Kendriya vidyalaya
Sangathan' (KvS for short).The said body was

registered as a Society under Societies Registration

"Act, 1860 and it is wholly financed from the

Non-Plan funds Of the Government of India.

That, the applicant who joined Kendriya vVidyelaya
as a PG Teacher in the year 1966,retired ¥x from
his service at the capacity of Principal Kendriya
vidyalaya, Umraﬁgso. on 28-2-19‘?8.‘Ihe competent
authority issued an ordér dt. 26;2-98 terminating
the applicant & frbm servi;.:e on attaining his age

of superannuation.

True copy of the order dated
26-2-98 ig annexed herewith

and marked as Annexure-y)

That; after his retirement on sﬁperannuatio’n, the
applicant had not been released and paid his
retiral benefits in time. Against such delay in
paymet of his retiral bénefits. the spplicant

filed a demand notice through his counsel on

COntd..o.o.-4
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18-3=99, After the filing of the said legal notice,
certain parts of his retiral benefits save a part of

the DCRG and benefits of GIS have aiready been paid.

True copy of the Demand Notice
dt. 18-3-99 is annexed hereto

and marked as Annexure-A/o_

4,4 That, th ompetent authority has sent a letter
- . .
e
dt, 26=5-20 to the applicant enclosing a sanction
order dt. 25-5-2000 for an amount of sum Of Rs.35,627/-

e———————————

(Rupees Thirty five thousand six hundred twenty

seven)only in fawour of him iwm addition to his earlier

enti tlement of DCRG.Despite the receipt of the same,

7w

~ 0\[)? the applicant could not get the said amount and as such
he was compelled to submit various representations and

reminders. It is pertinent to clerify that the amount

of Rs.24,027/- (Rupees Twenty four thousand twenty

seven)only mentioned in the reminder dt. 13-03-2001

as amount of leave encashment has already been paid
and the till claimed amount remains as RS. 35,627/~
(Rupees Thirty five thousand six hundred twenty
seven)only as claimed in letter'dt. 28-11-2000 ,For
perusai of the Hon'ble Tribunal representations dt.
28-11-20004and reninder dt. 13-3-2001 are made

avallable as Annexures.

True copies of the letter dt.

S:Nrm%{z,_' ~ 26-5=2000, order dt. 25=5-2000,
{
/41< )‘ 4 N Z@J{ letter dated 28-11-2000 and Dt.

‘ : 13=3-2001 are annexed hereto

(j,/ﬂf ]’7“x£21£% : and marked as Annexuresd3/4/5 and”6

respectively.
contd......s '



4,5

5.

5.1

5.2

That, the applicant had been contributing the

prescribed deductible_amount from his salary for

.opting GIS froh the year 1972 to till his retirement.

This fact can be seen from the relevent service

Book of the applicant, But nothing has been taken up '
by the autﬁority for payment of his benefits under
the said scheme though more tba‘m 3(three) years

have passed since his retirement from service.

True copy of the relevant pages of
Service B ook is annexed herewith

and marked as Annexure-¥7(colly).

Grounds for relief with legal grovisions :

For that the action of the respondents is not paying
any heed to the representations filed by the

applicant despite existence of order sanctioning his

part of BCRG is illegal and denial of justice.

For that the applicant has retired from his
gervice as far back in the year 1998 and as such
settlemént of his retiral benefits within a reasonable

time as prescribed by law is not made and he has been

led running after his entitlement.

 For that the applicant has entitled to get his due

amount to be accrued from his GIS which he had
contributed from the year 1972 to 1997 and as such no

gettlement and release of his benefits under the

/;?ﬁ% eme even after his retirement from service is
C}é thing but deprivation of his right for getting

o
MJUL

the same, .

.

contd......é



5.4

5.5

6,

™~

- 6 -
For that the Hon'ble Apex Court has rendered various
decisions_for payment Of pensicnary benefits obsérving
to-the'line that "Pension and Gratulty are no longer
matters of any bounty to be distributed by Government
but are valuable rights acgquired and property in '
their hands and'any aelay in settlement and disburse-
ment whereof should be viewe%:seriously and dealt -
with severely by imposing penalty in the form of
payment of indevest "M as reportéd in AIS 2001'80 2435

»

(Gorakhpur University and others,Appellants V Dr.

shitla Prasad Nagendra and others, Respondents).

Similarly , the Apex Court has rendered its 
view for payment of penal interest for delay in payment
of pensionary benefits upto the tune of 18% per annum,
.$his view has been rendered in a case reported in

(1999)3sCC 438 (Dr.Uma Agarwal,Appellant V State of

- U.P,, Respondents).

For that the applicant is entitled to the penal

: iﬁterest'fOr making delay in release of his liabilities

by the}Respondents an prescribed ®kk by law as well as
Hon'ble Apex.Court.

~ The applicant craves leave 6f the Hon'ble
Tribunal to advance more grounds at the time of

hearing of the original applicsation,

Details og_remedies exhausted :

The applicant declares that he has exhausted all the
departmental remedy open to the applicant except by way

ﬁfﬁining this application,

contdeceece



8.

8.2

-7-

Matters not previously filed or pending before any

other court :

The applicant‘further declared that he has not filed
any application, Writ petition or suit before any
other court, authority and/or any other Behch of
Hoﬁourable Tribunal nor any such application;Writ-

petition or suit is pending before any of them.

Relief Sought :

Under the faétsAand circumstances of the case the
applicant prayé that this application be admitted

and notice be issued to the respondents to show

cause ds to why the reliefvsought for in this application
shall not be grated, call for and after-heafing the
parties on the cause or causes that may be shown be

pleased to grant,

To direct the respondents tO release and pa& the
remaining part of the DCRG amounting to Rs. 35, 627/—
(Rupees Thirty five thousand six hundred twenty seven)
only already sanctioned by the authority with penal
interest @ 18% from the date of issuance of the sanction

order.

Further, to direct the respondents to settle the
outstanding dues of the applicant to be entitled by

the applicant from his contribution to GIS £rom the

year 1972 to 1998,

. Ao - . Contd.oooooooos
.vA 7
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8.3 Cost of the Application,

- 8.4 BAny other relief/reliefs to which the applicant
is entitled' to under the facts and circumstances of the

case and as such may be deemed fit and proper,

)

9, INTERIM ORDER PRAYED. FOR_:

ending disposal of this application the applicant
prays for an interim order. directing the respondents to
make an enqui ry against the erring offz.cial for such -
- delay in payment of retiral benefits.And pending disposal
of the O ,A.may not be a bar to release the DCRG amount by

the cpposite party/respondents.

10, PARTICULARS OF IPO @

T

1, I.P.C.No : 76 S4%747

‘2, Date of Igsgsue ¢ =@¢.2. 2002

-

3, Issued from s Crwotnote

-

4, Payade at H Ly oo’

11, List of enclosures 't

As stated in the index.

contd.....'.g
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VERIFICATION

I, Teorem Indramani alias T. I.singh, aged about
63 years, "resident of Thangmoiband Lairen Hmydm Leikai,
P.O.Lamphelpat. Imphal, West District.Manipur do hereby .
solemnly affimm andlverify that the statanepts méde

in the paragraphs 4.5,4.3,-4.4 ,4-5 are true to

~ my personal knowledge and T

fine we»}  are my humble submissions before the
Hon'ble Tribunal and I have not suppressed any material
facts of the case. '
. . 28M
And I sign this Verification on this...?.c.0.day

of .....c.\‘e.)‘o:‘."t-m.........."

" SIGNATURE_OF THE APPLICANT,

C ek

(T Iw&MQ\/

O

W |



ANNEXYRE -~ Vt

I

KENDRIYA VIDYALAYA SANGATHAN
18+ Ingtitutiohal drea,
Saheed Jeet Singh Narg,
NewBelMa110016

2 _4-@3/?94;:;?5 (Eatjt;. 2).  Dateds 26-2-98.

OEFIGE _QRDER

| on ?attai:mng t};é‘_ agfe' of smmmuaﬂen, $hri |
B a.."‘x*a'v"singa,'y%am»-zgaz';---‘memzxya myama}ya; Unrangso -
: mu reﬂ.me from t:he serﬂaea of Kendttya vaal.aya o |
mngethan wwh effect mm 28.02,1998, o g} |
| 2

Pt

\/W
. ! .
v‘i a,

54/
~{ V. K. GURTA)
L aesiitant Comni ss1oney (an.}
Shrg 7. 14 Si:mgh- ‘
Prinoipaly -
Keaﬁz&ya Wdyalaya,

Zf?@satns;buuw -tfo' e

1. The Chatimen, vm.ﬁemma Vdyalaya, Unrengso. i is
 requested to ensure that mthtng is due from She 93.1. , ,ﬁ
'Singh, ?tmcmal ’befam m {o relieved. '

24 'Ehe Mﬁtt. éomn&miomr, K‘VB, Regiona?s Mﬂoe, mmhar.

"5“,'. '“Vleilance seeta:m.q o o |
4. 5.0, (BEI) Sectiom; xvs (ms), New ml.m, | i
5. Guard file. o /

ese




ANNEXNRL — A/E_ /)9

1

Dasted/Imphal.
To The 10th March '99.
The Commissioner,
K. V. Sangathan,
18 « Institotional aAres,
Saheed Singh Jeot Marg,
Few Delhl « 16, ‘
Sub se Request for early settlemsnt of
retirenent benefits and payment
theresf, =
(L) GIS (i1) Gratutty (tit) lLeave encashoent
(tv) Arzear pay emd sllowsnces for Vicee
Principal from 01«10«85 to 14«03«94 and for
Principsl fasn 15«03e04 to 2802498 (inclusive
of 2ifth pay commiesion revision ) for T. 1.
Singh, Bxe Principal, K.V, Umrangse.
- DEMNAND N O
Dear 8irx,

Whereas, %y client Shri D1, Singh, Bxe Principal,
£.V. Unrangse, s resident ¢f Thangmeiband Lalren Hanjaba
Lelkely P.U.e Leuphel, P.0O.» Imphal, Districte Tuphal West,
Manipur, Pine 795 004 hes spproached me with the fellewing
grievances and i{s demand ef you the tomediasts clearence
and despatoh sf the duec money lying in your sffice since
284)298, the 8ate on which zy sald client supsrsnnuated
from being the Prinoipsl of K.V. Uvrsngse under Kerdriys
Vidyalaya Sangsthan Reglonsl Officex « Silchar= Asssm.

Whereas, my sald client served under your gosd
office for the prime of his life sterting froe P.G.T. and

then premoted to the highest rank to Principsl in educational

1ine, who was allewed to retire on supersrnhuation on 28,02,98
but t111 tolay you have denied the payment sf undergiven
hesds to my olient which is his personol wovey and assets for
which payment of interest is called for unauthorieed delsy
in cose no ®arly payment of the following is mede 3=

Contd . 002/‘
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hy~— ~

w 618 (m Gratut ty {u.;) Leave onesghuent

(1v) Pay ond sllowances (Arvear) for ViceePrinel pal
‘faem D1=1)e85 to 1400 3004 end fox Extmtpal from
150 3&9@ to ?Mi%-%. ‘

]

) 1 | Whereas, to this effect erd to snsble early settlement
1 of the sbove dues the Reglovdd office K.¥8, vide tts mw
i foe ?.2..23/96»KV$ (m/ms.&ﬁ 3¢ 09e09«98 sent to the i
il Serfor sccounts officer, KVS, New Delhl 16 onclosing es
h weny o8 15 papers in respect of the mervice of my satlé clmnt
as well 20 my seld client glfo eubml tted Form C.oeebd 4n
R triplicate through the Principel, RVS, ilmxamgm for amat&
 tronsuwiesiom to the mame Office no ted nbavec Even aﬁat tm
Al 2epee of 6{uix} monthe of sheh latmm the matter hos mot
J|  been matertoliced by which vy erid client i3 foclug mwm
| wbeerien avd finamolel constrainte for the laet mavy monthes
Hemee, Gy elient has opprosched me to toke logsl recourse 4f
any to get the payment ot w amy dpte, |

| o %w, I om b&!&an’ of uy enid efis,em deaand of you thé
fazediate esttlemont and relesse of the oumtmﬂim duen of
ny client pouding in your good office fox *tm lent 1(91@)
Year proeferably widhtn t{one) month fron the reeolps of ma '
notice falling which ay instruction to my ollant fo to file
Writ Petl tfon before Ehe Yon'ble High Gourt or ony odbes
courts for rdcovery of the sutstaniing dues with 2#”%@%9:%8
from 20«02448 the day on which my M&ﬁ cilentss retired froa
eerviee ol lso from which date duves of hiw have been

 petelflng by your good office unsuthorieely svd tllggallyv.: |

L]

¥ith regarde, '*
*&%mh-

Xerox copics of te \ Youes fol thfully,
é@i%f te;ﬁmég.xﬁﬁgﬁ;y 98 o g8fe
§§, .28 { RAL TR L

of K¥S heglonsl Office (1 ﬂsaﬂ%ﬁgzgm@} }
Bllopar <4 0/ L.Shorat Shefma, Advodete,

- (41) Doster 242.30-3-98 o meiband Yumnem Leikal,Inphe:
”f 33‘1!1 T.ﬁ 6@1&@5’}&3‘ % E o él. ;
Principal,K. Vs Garangeo, o135 904y R.O.<bempheks,

sid msmd to Priveinal K.7.

Diny anigs o4 ez;seea 2888l o .
RES Op ' Gﬂﬁ*@.ﬂa.fﬁ/ﬂ
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F.
To,

SH.

ANN mQ}Q.A -
|L1 NNER | /<%5

Kendriya Vidyalaya Sangathan
) 18 Institutional Area
Shaheed Jit Singh Marg
NEW DELHI 110 016

18/110/98/CPF/KVS/P&I Dated: 26.05.2000 !

A

T.I. SINGH

Thangmeibed

Lat
\V//TﬁPHAL
ManipOur

rennarijaba Leikai

SUBJECT: SANCTION TO THE REVISED DCRG.

«
L’ Sir,

14,
of
Rs.
Rs.

In supersession of this office sanction of even no. dated
01.2000. I am to forward herewith a copy of the revised sanction
the DCRG of Rs.218327.00. After deduction there from an amount of
182700 00 on account of DCRG already paid to you. Demand draft for
35627.00 in your favour on account of revised DCRG is being

remitted separately.

_ AUDIT FICER-

- EnclL: as above | . - N ‘g '/‘._
Copy to: o . o

The Asstt. Commissioner, K. S. Silchar: for information.

The receipf of the same may please be aoknow1edged,

Yours faithfylly,

- (
( M. V J%A )
O

Please find herewith the photocopy of leave of account of Sh. T.I.
Singh, ex-Principal-II, K.V. Umarangso, Neepco for Tleave encashment

purpose if

not paid earlier, the same may be paid to Sh.. 8ingh

immediately.

SR. AUDIT OFFICER




5~ | AMN&‘}(\}-{Q.&;“A/Z; .

' , KENDRIYA VIDYALAYA SANGATHAN
18, Institutiohal Area
shaheed Jeet Singh Marg,
New Delhi - 16

File No. 18(110)98/CPF/KVS/P&I Dated:25.05.2000

e

sanction of Revised D.C.R.G. in respect of SsH. T.I. SINGH
payable to SH. T.I. SINGH Kendriya Vidyalaya UMARANGSO, NEEPCO

Name of the Employee . SH. T.I. SINGH

1.

2. Father’s/Husband’s Name . LATE SH. T.M. SINGH.
3. Religion & Naticnality. : INDIAN

4. Permamemt residential Address : Thangmeibed ,

Lairennarjaba Leikai
Imphal ( ManipOur)

5., (a) Last appointment & KV Name : principal-II
UMARANGSO, NEEPCO

(b) Last substantive appointment :P.G.T..
PRINCIPAL -1II

6. Date of ending of service under KVS : 28.02.98
UMARANGSO, NEEPCO

7. Length of service with details of interruption and'non
qualifying period, if any '

Years Months Days

Length of Service . 31 5 47

Interruption Service .0 0" 0

Suspention Period . 0 4] 0

Extraodinary Leave -0 0 0

Other Service . : 0 0 0
8. Pay as defined - 18326.00 L
9. Amount of DCRG/Service gratuity admissible : ’218327.00‘{/7
10. Amount of DCRG/S.G. already paid : 182700.00 -
11. Amount of DCRG/S.G. to be paid  : 36627.00 »— | .

The undersigned having satisfied himself of the above pakti¢U1ars
of Shri/smt./Km. SH. T.I. SINGH haereby orders the grant

of the revised D./C.R.G. of Rs. 218327.00 ;
(Rs. TWO LAKH EIGHTEEN FIVE THOUSAND THREE HUNDRED TWENTY SEVEN ONLY)

To SH. T.I. SINGH as admissible under the rules. ,

.. ’p’ RS :@q
Deputy Commissjoner(F)/ sr. >£ditf0f
Kendriya Vidyalaya Sangathan

3

PR
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!
No.F. PR/TLS/2000/1-2 Jt. 28.11.2000.
To |
| The Aesistant Comuiesioner,
‘ K.V.Sangathan Heglomal Officer
g Silehar -~ Region,
}" Si.lc}flé}r -1
| Subject :- Sanction of the revised DCRG/gratuity.
Ref :- F.18/110/98/CRE/KVS (B&I)
at. 26/95/2000
29
. 8ir,

Pleace refer to the KVS letter No. 2rvd dt. on the
subject mentioned szbove I am to request you that the

amount of K. 35,627/ (Thirty five thousard =ix hundred
twenty seven) only out of the total amount of DCRG /
Service gratuity admissible . 2,18,327.00 which was

. eent by the 19t week of June 2000 by K.V.S. (H.Q.) is

, not receilved till date. After repeated enquiry from

the Head (uarters(K.V.S.) it was intimated that Silchar
(B.0.) should be contacted and the amount was already
gent. It is surprieing that for the leet six wonths,
the amount has been lying somevhere without notice.

Kiddly look into the matter and release the
amount so as to favour me to remove my financial

constraing’.
With beat regards.

" Encl t- ag above. | ~ Yours faitnfully,
7: : gd/-

Imphal,20.11.2000. (7.I. 8ingh)
: : : Ex-Principal.

Lo
oo®

e"“lﬂi. Qd v
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RO, B. PR/1.15/2000/1s2

for go. mansr mmhe. .

| Encl iecs obove.

| Dt ./tuphal,
1 13/03/01.

T AN £o A
| 1}£ TRUR ;/45 \

Dt. 13/03/04

o ‘wne'aséiatant'cfommiea&omz,' ~
~Kendriya Vidysleya Sangathan,
?Ee‘gtfona?. mﬂceu Silehar « 1

3ub e Ee‘leaae of B 59,654/.@ fox Serv&ee Gxatuity anﬂ o
feave encashments - - - '
() B 35,627/- reuaim.ng amount ef pervice gmtutt
(;1)}23 24 027/- Leave emashmenﬁ. ‘.

B 59,554 /- (man

Bef e NO.D. m/ﬁvs/zanp/m 4.24/02/01

i
1}

h Plesse refer to abow fetter No. and dam on the
Subject amd it ia my earvest request that the amount of B
59,654 /= i3 Bl 1ying in youg afﬂce wﬂ.thoult any notice

I{mﬂly 1leok into the matter for ea:ly release o In
my pxevs.eus Letters it was elready montioned thaot I retired
on .26/02/98 and uwy retirement benefits were glven sfter two
years. I was supposed to get 12;6 intezest ssm tha Whale amount

for 4% ]am&s for 2 years.

St11l yw: gao& afﬂce i,a mm.ng s 99,654/a- wwhouc

| any meaaon. ?lease let me kmw whethm: the nemaming amum
48 to be ¢eleased or not wi thout .legal mu.ce, o1 vemﬁ.ct of

the High waft. 3 :

_ ﬁm yau: kin& lni“amatian. I haw eneloaea e ‘letter
£rom MANI TRON Tmphsl for purchase of Colour T.V. on higher
basis on 1995 and-the dont of EMI. wat not elearea tn £ulli-

" fhey charged 8% interest rsom me anﬂ the ampunt comes as

“ follows ¢ | | i [
. " Gost of T.¥. = 16,“115 /-a S -
N inte feh - e B 12, 87 /;o
oed mtel & aa,gaz«u %

Yom:a fai thfully
5/

X Prineipal. -

ese
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o,

I, .
Shri/Shyjrtati/Ryatiri G TAOREM [NDRAMAY.
DINGH
2. Father's name (in block letters) ‘ ‘
Lol T MANI SINGH
3. Husband's name (in block letters)
Ve
4. Nationality (if not a citizen of India, number '/ /VD/ AN
and date of eligibility certificate)
5. Whether a member of Scheduled Caste/Tribe ? N_C)
6. Date of birth by Christian Bra and wherever possible 2 ] 52 1 9 778 |
also in Saka Era (both in words and figures) P |
4 veondl /»6%*;44,@4’7" /\« H |
n el cv?
7. Educational Qualifications : , U'\'?/( )- 3 e e f
- o i ) \
() At the time of first appointment M ‘%C @ ga o ,,_;._.-..::_.
(b) Subsequently acquired ~ S
8. Professional and technical qualifications e
- not covered by 7
-/ /"
9. Exaet height by measurement (without shoes) 9 g
-— M
10. Personal mark of identification P’(OLV o7 M"’ (’Lér G‘\fﬁ
rpar Ve <ge
11 Permanent home address )‘\/C’?‘ ’J?LQ,C bqw-ox Lé‘zc ':—f”rl -K(’L 5
Letwao INAHRL
12, Signature or left hand thumb impression G
of the Government servaat (with date) (:l - \"“g*\ b
13, Signdture and designation of Attesting Officer N ' .
Jith ds N .. Lo
(with date) . . A . an (,) )
. '}0 ; ’5: .g?\( 5
\\'7"~‘\' ERTALL A
(‘\\\ /\:“‘ ; N e "ia
L.:‘\." ' . .>:1AA.~ s
RS
"_'g‘,'-“'

I-BIO-DATA

Name in full (in block letters)

_ *To be attested by the Head of Office before pastme
Note:—Photograph should be renewed after 10 years of service of Government servant.

e it as

' Certified 10°© o | . R

' Advoeafe ' : oo .

- N
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI 5€-CH

AT GUWAHATI

Oriainal Application No. 67/2002. s

sri Teorem Indramani alias T.I. Singhe s
S e Applicant
~VERSUS~

“Union of India and ors

.... Respondents. #:

The Respondent No. 2, 3 and 4 above
 named beg to file their Written

Statement as follows :

1. That all the averments made in the Original Appli-
cation (hereinafter referred to in short as the application)
are denied by the answering respondents save and except what
has been specifically admitted herein and what appears from

the records of the case.

2. That with regard to the statements made in para-

graph 1 of the application the answering respondents begs to

submit that Death cum Retirement Gratuity (DCRG) amounting

to Rs.35,627/- could not be released as certain recoveries
e

i.e recovery of conveyance advance including interest, over

payment of TA/DA, recovery of Medical advance etc., are to

be effected from the payment of D.C.R.G.

380
-7

121?‘ Fe Taas



3. That with regard to the statements made in para-
graph 2,3,4.1 and 4.2 of the application the answering

respondent has no comments.

4. That with regard to the statementsmade in para-
graph 4.3 of the application the answering respondents begs
to submit that the terminal benefit are being paid after
getting the fund from the Ministry for which the retiring
person should éubmit the necessary papers duly completed in

all respect well in time.

5. That with regard to the statement made in para-

graph 4.4 of the application the answering respondents begs

to submit that the balance amount of DCRG will be relesased
soon after the information is received from the concerned
Principals regarding total recoveries effected from the

applicant.

6. That with regard to the statements made in para-
graph 4.5 of the application the answering respondents begs
to submit that GIS amount will be paid by the LIC authority.
However, the matter is being taken up with the Kendriya

Vidyalaya Sangathan (KVS) Headquarter (HQ).

7. , That with regard to the statement made in para-
graphs 5.1 to 5.5 of the application the answering respon-

dents begs to reiterate what has been stated in the afore-



said paragraphs and state that the grounds are baseless and

contrary to law.

8. That with regard to the statement made in para-
graphs 6 and 7 of the application the applicant is .put to
the strictest proof of the correctness of the‘ statements

made therein.

9. That with regard to the statements made in para-
graphs 8 and 9 of the application the answering respondents
beg to state that taking into consideration the statements
and submission made by the applicant and also taking into
consideration the statements made by the respondents in the
preceding paragraphs the present Original Application de-

serve to be dismissed with costs.

Verification...

i



"»«

VERIFICATION

I’. Sri Ghaneswar Rabha , son of Late S.C Rabha,
aged about 52 yvears, presently working as the Administrative
Officer, Kendriya Vidyalaya Sangathan, Silchar Regioh,
Hospital Road, Silchar(Assam) do hereby verify that the
statements made in paragraphs 4 are true to my
knowledge and those made in paragraphs g@ 5;,{ are

based on records.

AA\.
And I sign this verification on this the e day

of July, 2002 at Guwahati.

/% R ok
Place : Guwahati //%Lkmh/£7ﬂ”{

DEPONENT
4 5. Feeld 0O
Date 22 :'t



